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Vioiation of Alr Space by Pakistan
Aircraft

*1633. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether a fast moving jet air-
craft with markings believed to be
those of the Pakistan Air Force was
seen flying over the Jammu area on
the morning of the 22nd August, 1957;
and

(b) if so, whether any protest has
been lodged against this violation?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes, Sir.

{b) A complaint about this violation
has been lodged with the U.N. Mili-
tary Observers’ Team in Jammu.
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Indian Workers in Borneo

*1645. Shri Warlor: Will the Prime
Minister be pleased to state:

(a) the conditions imposed upon
skilled workers who are recruited and
sent to Sarwak Oil fields and allied
companies in Borneo;

(b) whether Government have re-
cently received any complaints regard-
ing discrimination or ill-treatment
meted out to Indian workers there;
and

(c) if so, the steps taken by Gov-
ernment to remedy the situation?

The Deputy Minister of Extermal
Affairs (Shrimati Lakshmi Menon):
(a) Recruitment of skilled workers by
the Sarwak O1l Fields and allied com-
panies in Borneo is permitted on a
Standard Form of Agreement approv-
ed by the Government of India. The
main conditions imposed upon skilled
workers under this Agreement are
that:—

(i) the skilled worker will serve
the company in any part of
British Borneo;

(ii) he will work 7% hours each
day and for 54 days in each
week;

(1ii) he will refrain from trading
or from any other employ-
ment whatsoever during the
currency of his agreement;

(iv) the Agreement can be ter-
minated by either party on
giving one month’s notice; and

(v) in cases of disability from
injury, the company shall pay
adequate compensation deter-
mined according to the Work-
men’s Compensation Act in
force at the place of occur-
rence, and if no such law
exists, according to the Indian
Workmen’s Compensation Acty
1923.





